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I 8. The Parties hereto agree and conlirm that they will execute such

other or further document/s, deed/s and carry out all acts,

matters and things that may be required of them to give effect to

these presents as mentioned in these Consent Terms.

9. The parties do hereby respectively represent that the necessary

board resolutions / authorities empowering and authorizing the

Petitioner as well as the Respondent to execute the'se consent

terms have been duly passed by the Petitioner and Respondent

respectively.

10. The Parties agree and declare that TCP NO. 147 OF 2Ol7

stands disposed of in terms of these consent terms.

Dated this 2"0 day of August 2Ol7

\ \ ' Pu'$4^'

For M/s. Labdhi Enterprises For DBM Geotechnics &

Constructions Pvt. Ltd

' . 
,'/) (" .'y'r.:l' lt-

Advocates for Petitioner Advocates for Respondent

MUMBAI
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